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Februarŷ  I963!Magha, 1884 iSaka)
Pricet Rt, 0*75 nP.



J .I S T  O F  A U T H O R I S E D  A G E N T S  O F  L O K  S A B H A  S E C R E T A R I A T

ANDHRA PRADESH
1. G. R. Lakshmipathy Chetty & 

Sorw, Genera: Merchants & Neu's 
Agents, Newpet, Chandragiri, 
Chittoor District (Andhra

, Pradesh).

BIHAR
2. ‘Jagriti*, Bhagalpur-2.

GUJARAT
3. Lok Milap District Court Road, 

Bhavnagar.
4. The New Order Book Ccrmpany. 

Ellis Bridge, Ahmedabad-6.
MADHYA PRADESH

5. The National Law Hollsc, Near 
Indore Library, Opposite Old 
High Court Building, Indore.

6. Modern Book House, 286,
Jawahar Ganj. Jabalpur-1.

MADRAS
7. The Kalpana Publishers, Book

sellers Trichinopoly-3.

MAHARASHTRA
8. The Imperial Book Depot, 266, 

Mahatma Gandhi Road, Poona.

9. The popular Book Depot (Regis
tered), Lamington Road, 
Bombay-7.

10. The International Book House, 
Private Ltd., 9, Ash Lane, 
Mahatma Gandhi Road, ''.Bom- 
bay-L

11. The International Book Service, 
Deccan Gymkhana, Poona-4.

12. Charles Lambert & Company, 
101, Mahatma Gandhi Road,

Opposite Clock Tower, Fort, 
Bombay.

13. The Good Companions, Raspura, 
Baroda.

14. The Current Book House, 
Maruti Lane, Ra^unath Dadaji 
Street, Bombay-1.

15. Deccan Book Stall, Fergusson 
Collf̂ Re Road, Poona-4.

16. TTir Now Book Company (P), 
Limitod. Kitab Mahal, 188-90, 
Dr. Dadabhai Naoroji Road, 
Bombay.

MYSORE
17. Makkalapustaka Press. Bala- 

mandira, Gandhi Nagar, Banga
lore-9.

18. People’s Book House, Opp. 
Jaganmohan Palace, Mysore-1.

19. Pervajc’s Book House, Koppikar 
Road, Hubli.

ORISSA
20. T?ip Cuttack Law Times OflRce, 

Cuttack-2.
21. Ekamra Vidyabhaban, Eastern 

Tower Room No. 3 Bhuvanesh- 
war-1. Orissa.

PUNJAB
22. The English Book Depot. 78, 

Jhokc Road, Ferozepore Cantt.
RAJASTHAN

23. Information Centre, Govt, of 
Rajasthan, Tripolia, Jaipur City, 
Rajasthan.

24. K. M. Agarwa] & Sons, Railway 
Book Stall, Udaipur.

UTTAR PRADESH
25. Swastik Industrial Works, 59, 

Holi Street, Meerut City. (U.P.)



C O N T E N T S  Paob

C o m p o s i t i o n  o p  t h e  C o m m i t t f ^ ............................................................................( ii)

I n t r o d u c t i o n  ..............................................................................................................................( ii i)

I. R e p o r t .........................................................................................................  I

II. Recommcndaiicns that have been acccptcd by the Govcrnmcni . 2

III. Replies o f Government that have been accepted by the Comjniticc 13

IV. Replies of Govemme.’U that have not been accepted by the Committee. 37 ‘

A p p e n d i c e s

1. Ministry of Commerce & Industry's letter No. IP-i(33)/6o, dated
the I2th February, 1962, regarding the prcKedure for assistance to 
various categories of industrial units in the procurement o f import 
licences for capital goods raw materials etc. . 40

II. An^l>iiis o f action taken by Goverrmcnt on the rtctmmendations
contained in the 123rd Report (Secord l.ok Sabha 1 ol the list/mates 
C o m m it te e ............................................................................................... 43

2438(Aii) L S-1.



ESTIMATES COMMITTEE 
1962-63

ch airm an

Shri H. C. Dasappa

M embers

2. Shri Joachim Alva
3. Shri D. Basumatari
4. Shri Brij Raj Singh*
5. Shri Shree Narayan Das
6. H.H. Maharaja Pratap Keshari Deo
7. Shri Govind Hari Deshpande
8. Shri Arun Chandra Guha
9. Shri S. Hansda

10. Shri Ansar Harvani
11. Shri Kanhu Charan Jena
12. Shri Anand Chandra Joshi
13. Lt. Col. H. H. Maharaja Manabendra Shah of Tchri

Garhwal
14. Shri Jashvant Mehta
15. Shri N. Sreekantan Nair
16. Shri Ananda Nambiar
17. Shri A. Nesamony
18. Shri Tika Ram Paliwal**
19. Shri Panna Lai
20. Shri Naval Prabhakar
21. Shri K. Rajaram
22. Dr. K. L. Rao
23. Shri Rameshwar Sahu
24. Shrimati Jayaben Shah
25. Shri Diwan Chand Sharma
26. Shri Vidya Charan Shukla
27. Shri Tekur Subramanyam
28. Shri G. G. Swell
29. Shri K. K. Warior
30. Shri Balkrishna Wasnik

Secretariat  

Shri Avtar Singji Rikhy— Deputy Secretary.

*Slected w.e.f. 15th November, 1962 vice late Shri B. J. Singh. 
••Elected w.e.f. 18th August, 1962 rice Shri Shivram Hango Rane 

resigned.

(II)



INTRODUCTION

1. the Chairman. Estimates Committee, having been authorised by 
the Committee present this Twenty-first Rejwrt on action taken by 
Government on the recommendations contained in the Hundred and 
Twenty-third Report (Second Lok Sabha) of the Estimates Committee 
on the Ministry of Commerce & Industry— Development Wing. (The 
Development Wing has since been transferred to the Ministry of Eco
nomic and Defence Coordination and is now known as the Depart
ment of Technical Development.)

2. The Hundred and Twenty-third Rept)rt of the Estimates Com
mittee was presented to Lok Sabha on the .Sth April, 1961. Govern
ment furnished their replies indicating action taken or proposed on 
the recommendations contained in the Report on the 12th January, 
1962. The Government were requested to furni.sh further informa
tion on points arising out of replies to certain recommendations con
tained in tho Report. This information was received from Government 
by 1.3th July. 1962. The replies were considered by the Study Group 
‘D’ *of the Estimates Committee on the 6th September. 1962 who 
desired that further information be called for on certain points arising 
out of their replies. Further information was received on the 9th 
November. 1962 and it was considered by the Study Group ‘D’ on 
the 11th December. 1962. The draft Report was considered by the 
Study Group ‘D’ on the 22nd January 1963 and adopted by the 
Committee on the 29th January, 1963.

3. The Report has been divided into the following four Chapters:—

I. Report.

II. Recommendations that have been accepted by the Govern
ment.

III. ReplievS of Government that have been accepted by the Com
mittee.

IV. Replies of Government that have not been accq>ted by tht
Committee.

4. An analysis of the action taken on the recomnendations con
tained in the Hundred and Twenty-third Report of the Estimates Com- 
mittte (Second Lok Sabha) is given in Appendix II. It would be 
observed therefrom that out of 45 recommendations made in tb*

(iU)



Rqmit, 16 reoommendations i.e. 35*5 per ceot. have been accepted 
fully by Govenunent while 16 recommendations i.e., 35'S per cent, 
have been accepted partly. Of the rest relies of Government in res
pect of 11 recommendations i.e. 24-5 per cent, have been accepted 
by the Committee while those in respect of 2 recommendations i.e. 
4 '5  per cent, have not been accepted by the Committee.

(iv)

N ew  D elhi-1, H. C. DASAPPA,
February 4, 1963. Chairman,
Magha 15, 1884 (Saka). Estimates Committee.



CHAP TER I

REPORT

The Estimates Committee are glad to note that the various recom
mendations made by them in their 123rd Report (Second Lok Sabha) 
on the Develc^ment Wing have been replied to by Government gene
rally to their satisfaction. There are, however, two recommendatioM 
repUes to which have not been accepted by the Committee and their 
Gommeats thereon are contained in Chapter IV of this Report.
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APPENDIX I
[Vide Reply to S.N. 25, 26 in Chapter III] 

No. IP-l(33)/60 
G o v e r n m e n t  o f  I n d ia  

MINISTRY OF COMMERCE & INDUSTRY

Delhi, dated the I2th February, 1962
To

All State Governments and Union Territories, (Industries 
Department)

S u b j e c t :— Procedure for assistance to various categories of Indus
trial units in the procurement of import licences for 
capital goods, raw materials, etc.

Sir.
As you may be aware, at present all industrial units which are in 

receipt of a licence under the Industries (Development & Regulation) 
Act, 1951, and in addition, certain other units which were registered 
in the past with the Development Wing of this Ministry, are sponsored 
by the Development Wing for the grant of import licences or other 
forms of assistance required by them to enable them to carry on their 
manufacturing operations— such as in the matter of procurement o f 
controlled raw materials, fuel, etc. Owing to the fact that even small 
scale units (i.e. units having fixed assets less than Rs. 5 lakhs) em
ploying more than 10 0  persons, which are at present looked after by 
the State Governments in consultation with the Development Com
missioner, Small Scale Industries at the Centre, were till recently re
quired to obtain a licence under the Industries (Development & Regu
lation) Act, before establishment, there has apparently been some doubt 
as to whether the Development Wing or the State Governments would 
look after such units. A similar doubt seems to have arisen with re
gard to units which are not covered by the definition of small scale 
units, but which are at the same time exempted from obtaining a 
licence under the Industries (Development & Regulation) Act, before 
establishment. In order to remove any possible misunderstanding 
and to clarify the procedure to be followed in each case, the whole 
matter has recently been considered by this Ministry and the follow
ing decisions have been reached :—

(1 ) Small Scale Units i.e., units with less than Rs. 5 lakhs fixed 
assets, irrespective of the number of persons employed.

All such units should be exempted from the licensing provisions 
of the Industries Act, and should be looked after by the Development
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Commissianer, ^mall Scale industries, in consultation with the State 
Government concerned and not by the Development Wing. (Action 
has since been taken to exempt units from the licensing provisions of 
the Industries (Development and Regulation) Act. A copy of the 
notification issued in this respect is enclosed*).

Certain units falling under this category, which were previously 
registered with the Development Wing and are being looked after by 
the Development Wing at present due to their old association with the 
Development Wing, should be transfered to the Small Scalc Sw'ctor so 
that the Director of Industries conccrned and the Development Com
missioner, Small Scale Industries should look after tliem in future.

(2 ) Units having fixed assets of value between Rs. 5 lakhs ajid 
Rs. 10 Iakh\ irrespective of the number of persons employed.

It will be observed that the enclosed notification, referred to above, 
exempts all such units also from the licensing provisions of the Indus
tries Act. All such units should be looked after by the Development 
Wing for purposes of grant of import licences capital goods, raw 
materials etc., irrespective of whether such units are engaged in an 
industry cover&d by the Industries Act or not provided the manufac
turing programme of such units receives the approval of the Develop
ment Wing; otherwise, they should continue to be looked after by the 
Staie Governments.

(3) Units, not covered by the definition of Small Scale units, 
which ate at present registered with the Development Wing in respect 
of some of the items only and not all of their items of manufacture,

(i) In such cases the Development Wing should look after the re
quirements of the units in respect of all the items manufactured by them 
provided the manufacture of all such items receives the approval of 
the Development Wing; otherwise, in respect of the items the manu
facture of which is not approved by the Development Wing, the State 
Governments will continue to look after the unit’s requirements.

(ii) If, however, an owner (either a company or proprietor) has a 
number of units, some of which fall within the definition of a small 
•scale units, /.e., having fixed assets less than Rs. 5 lakhs, the small 
scale units in such cases would be looked after by the State Govern
ment and the Development Commisioner, Small Scale Industries, and 
the other units will be looked after according to paras (2) & (3) (i) 
above.

(4 ) Exceptions: In special cases where the Ministry of Commerce 
and Industry so decide, an industry as a whole may be looked after 
by the Development Wing, irrespective of the fixed assets and employ
ment of any of its individual units. )

•Not enclosed.
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2. I am to add for ftutiier clarification that Tixeo assets' for the 
purposes of the above menticHied arrangements will include invest
ments in land, buildings, machinery and equipment of the unit. Where 
units are functioning in rented premises, the capital valuation of such 
buildings is taken into account in assessing ‘fixed assets’, but workers’ 
housing and welfare araenitie.s are cxcludcd from the capital estimates 
for this purpose. While calculating the value of machinery and equip
ment, the original price paid by the owners, irrespective of whether it 
was new machinery anu equipment or second-hand, i.s taken into 
account.

3. I am to request that the decisions and clarifications embodied 
in the preceding paragraphs may kindly be noted for necessary action 
accordingly in future in the matter of grant of assistance to the 
various categories of industrial units. They may also be communicated 
to the State Director of Industries for necessary action and given due 
publicity among the industrial units in your State.

Yours faithfully,
(D. HEJMADI) 

Deputy Secretary to the Govt, of India,
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APPENDIX II

ANALYSIS OF A C T IO N  TA K E N  BY GOVERN M EN T ON TH E RE
CO M M EN D ATIO N S CO N TA IN ED  IN TH E i 2:^RD REPORT OF TH E  

ESTLMATES C O M M IT TE E  (S E C O N D ' L O K  SABHA)
ON DEVELOPM EN T W IN G

1. Total number of recommendations made................................................  45

2. Recom'Ti:ndation^ acccpted fully by Government (vide recommenda
tions in Chapter II).

N u m b e r ..................................................................................................................  16

P b r c h n t a g b  TO T o t a l .......................................................................................  35 5 %

3. Reaimmindations accepted by the Government partly or with modi- 1
tications (vide recommendations Nos. i, 8, cj, i 19, 21, 24, 25 ,26,

29. 33, 35. 41. 43 and 44 in Chapter III>^

N u m b e r  16

P e r c e n t a g e  TO T o t A i ....................................................................................... S5 5%

4. Recommendations not accepted by Government but replies to which
have been accepted by the Committee (vide rJCt>mmendations Nos.
10, 20, 23, 27, 28, 30* 3i» 36, 37, 39 and 40 in Gtiipter III)—

N u m b e r ............................................. ....................................................................  i i

P e r c e n t a g e  t o  T o t a l .................................................................................. 2 4 5 %

5. Recommendations replies to which have not been accepted by the
Coinmiitie (vide recommendations Nos. 1 z and 18 in Chapter IV)—

N u m b e r .................................................................................................................... 2

P e r c e n t a g e  t o  T o t a l ................................................................................4 *5 %

43
GMGIPND-LS 1— 2438 (a’l) LS—i 1-2-63- 500.




